| . R | 'CENTRAL ADVil]\JISTRATIVE TRIBUNAL
e . § T BANGALORE BENCH

Second Floor,
Commercial Complex
Indiranagar,
BANGALORE-~ 560 038.

© ootes: 1QDECH94

APPLICATION NO: 955 of 1994,

APPLICANTS;{:..
V/s.

Sri.C.Mallaish,

RESPENDENT, - Secretary,Mlnlstry of Agriculture, hDelhl and
=' others. ‘

Te i | |
i. Srle:R Holla,Advocate,No.3, Second Floor,

tha Complex,First Cross,Gandhlnagar,
Sujet Bangalore-560 009.

T2, .M.Vasudeva Rao
2 iééltuogzl Central’Government Standlng Counsel

High Court Bu1ld1hg,Bangalore-560001.

Suhject ;- Forwaldzng ~f -cepios of the Order~ passed by the
Central Admlnlstratlve Tribunal,Bangalara,

Please tind enclesed herewith a copy of the ORDER/
- STAY ORDER/INTERIM ORDER/ passed by this Tribunal in the above

mentioned appllcatlon(s) on 1€L41—1994o
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"0 | CENTRAL ADRINISTRATIVE TRIBUNAL

BANuALBQL ‘BENCH: 'BANGALDRE

ORIGINAL APPLIEATION NO. 955/94

}

WEDNESIAY, THE SIXTEENTH DAY GF NOUENBER; 1994

SHRI VLRAMAKRISHNAN, . © ...FMEMBER (A)

o AN
SHRI ALN,VUJJANARADHYA, 4 T e MEMBER {3)

C.Mallaiah,

S/o Lato Chikkamalluraiah,
aged 36 y8ars,

Farm Rttendant

Central Cattle Br eding Farm,
Hessarghatta

'Bangal?re-SGO ces, ‘ _essRpplicant

By Advkcate‘ShEi A.R.Holla,

{
Uersus;

. ,Secretary, . %,~ﬁu;=rv{'
“* Department ofAnimal s oo T
Husbandry & Dalrylng,
Nlhlstry of Agrlculture,
Krlshl Bhavan,
Nets De1h1-110 001,

2, The Dlrector,

Cehtral Cattle Breedlng Farm,

Hessatghatta, A ~ . . :
Bangalore-560 088, _ ' _eoRespondents

By| Advocate Shri M.Vasudeva Rao, A.C.G.5.C.

ORDER

Shri V.Ramakrishnan, Member (A)

The applicant herein hés.prayed for. a direction

el respondents to regulsarise his services on permanent
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basis in Central Cattle Breeding farm, Hessarghatta and

also to entrust the cleribal duties to him,

2. We have heard both sides.

3, This is t he third round of litigation., In

0A 57/92, he along with a number of others had moved this:
Tribunal for getting absoibed against Group W' post. The
Tribunal by its order dated 2Cth April, 93 had dirécted the
departmant to assess the\aofk load and to createJ:;;minimum
number of posts thst will be essentially required and to
reqgularise t he services df t he applicants, if they are
eligible, against'the_addﬁtional posts and vécancies that
may arise in the narmal qburse in accordance uithvrules.
The departmént was also dirécted to complete the exercise

within @ period of six months. The applicant had subse-

quently moved this Tribuqzl in OA 647/392, where he had

sought for ;eguiariséiibéLin'group.'C‘ cadre. This "appli-.
n

céfion‘uas dismiésedfgﬁil is Tribunal by “order. dated 3rd-
August, 93, uhere it uvas Eeld that he had to fix himself
firmly in group '0! categbry before looking for further
advancement in his‘career; In the present application,
the prayer is for fegularisation in group D1 as also
entrustment of clarical duties to him., The learned counsel
for t he department opposes the second part of the prayer
on't he ground tﬁat-the réﬁuest-is barred by the principle
of resjudicata as the'requeét has already been turned.
down by this Tribunal, He alsc denies the cantehiidhf%ﬁét
the zpplicant had all alohg been discharging ths clerical
duties when he was working with the department, He zlso

submitsrthat unless he is appointad to group 'C! post,
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post wlll not arlse.

As regards the first prayer, Shri N.U.RaO‘télls

the department had cneated_sufFiciept,qumber of

posts at group 'O ievel, which would cover the pfesent

applicant also,

adhoc basis and continuss te function as such,

tion of

"~ The applicant had been appointed on
The ques-

regularisation ingroup '0' cadre is pending with'
9 penting u.

the Ministry for ﬁhe reason that the recruitment rules

are in t

he process of finalisation, He further submits

)

that the rules would be Flnallsed very °oon, and imme-

diately
cant's

will be

on Flnallsatlon of recruxtment rules, the appll—

case will be con51dered along uith others and he

regularisad in group. W' post, He further submits
P

that the entlre prOCESSthll be completedtdlthln 2 perlod

cf two Tonths from today 1.u. before 15 1 1995 and the

appllbakt 's. adhoc apporntmD

Ve note:

5.
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the submlselon owahr1~RaQ.
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In the 1light of whe p031t10n as brought outnby

P A ~

the respondents, all that we can do at this stagells to

direct the

regpondents to finalise the recruitment rulss

concerning group '0D' category as soon as possible and in

applican

should a

any case not later than the end of December, 1994, The

t's case f or regularlsatlon in group D' cadre

1so be consldered and if eligible, he should be

reqgularised and necessary orders be issued for such regu-

larisation in group 'D' post,

complete

This exercise should be

d not later than 15tHvJanuary, 1984, As regsrds

cedlf-




the other prayer that he should be entrusted with the clerica

duties, we are unable to assist the applicant in any manner
as his claim for regularisation in group 'C! post has
already beenconsidered and dismissed in GAA647/92 and the
question of giving a direction,to the dépa£tment to entrust
clerical duties to an official in group 'D' cadre would not

arise,

6. With the above observation, we finally dispose

of the application with no order 25 to costs.
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MEMBER (3) "~ MEMBER (A)
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CenuaIAdnunnranverbuna!

Bangalore Bench
Bangalore

(A. R.UUJJHNARADHYA) (u QAMAKQISHNAN)

e g




Miscel

CENTRAL ADMIN ISTRAT IVE TRIBUNAL
- EANGAT.ORE _BENCH

Second Floor,
Commercial Complex,
Indiranagar,

BANGALCRE~ 560 038, -

Dated: £ 4 JAN 1995

léneousAppLICATIm NO:36 of 1995 in OA.NO.955/94.

APPLICANTS:-Sri.C.Mallaiaho

V/S.

RES PONDENTS -Secretary.M/o Animal Husbandry & Dairymg’

“Te

l.

2.

Suhject :—

mentioned a

New Delhi and others.,

i Floor
Sri,A.R.Holla Advocate,No,S.Seconq ’
Fir;t Cross,SLjatha Complex,Gandhinagar,

- Bangalore~-560009.

. 4 ' i3 s » : B t
i,M.Vasudeva Rao,Additional Central Governmen |
g:;ndinssgounsel,ﬁigh Court Bulld;ng,Bangalorefl.

r.rwadgng ~nf capias of the Order- Passed by the
entral Adm'lnls'tratlve Tribunal Rangalnlc

Please find enclesed herewith a copy of tha ORDER/
STAY ORDER/INTERIM ORDER/ passed by this

ppllcatlon(s) on _18-01-1995.

Tesued o
gyaJo1‘QS:at’
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REGISTRAR
JUDB:IAL BRANCHES,

Tribunal i1 the aboye
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